FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

KANVA FASHIONS LIMITED
No. | PARTICULARS DETAILS
1. | Name of corporate debtor KANVA FASHIONS LIMITED
2. | Date of incorporation of corporate  |07-07-1999
debtor
3. | Authority under which corporate Registrar of Companies, Bangalore, KA
debtor is incorporated / registered
4. | Corporate Identity No. of corporate [U18109KA1999PLC025423
debtor
5. | Address of the registered office and [Survey No. 7/1, Kongenahalli, Kasaba Hobli,

principal office (if any) of corporate

Koratagere Taluk, Tumkur District KA 572129, IN

debtor

6. | Date of closure of Insolvency
Resolution Process

7. | Liquidation commencement date of
corporate debtor

8. | Name and registration number of the
insolvency professional acting as
liquidator

9. | Address and e-mail of the liquidator,
as registered with the Board

05-02-2025

05-02-2025 (Order received through email on 07-
02-2025)

M V Sudarshan

Reg. No. IBBI/IPA-002/IP-N00561/2017-
18/11707 (AFA Valid up to 31-12-2025)

Address: N0.984/13, 8th Main,

Girinagar II Phase, Bangalore-560085, KA.
M:9620300691Email:sudarshan.mv(@outlook.com

10.| Address and e-mail to be used for Address: N0.984/13, 8th Main,
correspondence with the liquidator  |Girinagar II Phase, Bangalore-560085, KA.
Mob:9620300691 Email: kanvacirp@gmail.com
11.| Last date for submission of claims 08-03-2025

Notice is hereby given that the National Company Law Tribunal, Bangalore Bench has ordered
the commencement of liquidation of the Kannva Fashions Limited on 05-02-2025, however the
said order made available on 07-02-2025, through mail / on website.

The stakeholders of Kannva Fashions Limited are hereby called upon to submit their claims with
proof on or before 08-03-2025, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016, shall be deemed to be submitted under section 38.

Date: 10-02-2022
Place: Bangalore

M V Sudarshan
Liquidator


mailto:sudarshan.mv@outlook.com
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FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
KANVA FASHIONS LIMITED

. No. Particulars Details

1. | Name of corporate deblor KANVA FASHIONS LIMITED
2.| Date of incorporaton of corporate debtor 07-07-1989

3. | Authority under which corporate deblor is | Registrarof Companies, Bangalore, KA
incorporated / re gistered
4.| Corporate kientity No. of corporate deblor U18109K A1999PLC025423

5. { Address of the registered office and Survey No. 7/1, Kongenahali Kasaba Hob#,
i principal office (if any) of corporate dettor  Koratagere Taluk, Tumikur District KAS72 129, IN

6. Dateof doswre of nsolvency Resdution Process | 05.02-2025

7. {Licuad aton commencement date of 0502-2025
\corporate debtor {Order received fwoughemad on07-02-2025)
8. | Name and registration number of he MV Sudarshan
insolvency profe ssional acting as Reg. No. IBBVIPA-002/IP-N00561/2017-
Bquidator 18/11707 (AFA Valid upto31-12-2025)
9. | Address and e-mai of the liquidator, Address: No.984/13, 8th Main,
as registered with the Board Girinagar || Phase, Bangalore-560085, KA.
Mob: 9620300691
Email: sudasshan mvw@oufcok .com
10TAMre§ and e-mai to be used for Address: No.884/13, 8fh Main,
i comrespondence with e iquida tor Gininagar || Phase, Bangalore-560085, KA.
Mob2620 300691 Emad: kanvacrp@gmad.com
11 Last daie for submission of ciaims 08-03-2025

Notice is hereby given that fve Natonal Company Law Tribunal, Bangalore Bench has ordered
the commencement of Bquidation of fhe Kannva Fashions Limited on 05-02-2025, however the
said order made avadiable on 07-02-2025, through mai/ on we bsite.

The stakeholders of Kannva Fashions Limited are hereby called upon 1o submit their claims with
proof onor before 08-03-2025, 1o the liquad ator at he address mentone dagainstitem No. 10.

The financial credifors shall submit their claims with proof by electronic means only. All ofher
creditors may submit fhe claims with the proofinperson, by postor by electronic means.
Submission of faise ormisleading proof of claims shall atiract penaifes.

In case a siakeholder does not submit its daims during the Bquidaton process, he claims
submitted by such a stakehoider during the corporate msoivency re solution process under he
Insoivency and Bankrupky Board of India {Insolvency Resoluon Process for Corporate
Persons ) Reguiations, 2016, shall be deemed tobe submitied under section 38.

Date: 10-02-2025 M V Sudarshan
Place: Bangalore Liquidator

reapvoLeap  https://epaper.finar
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